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tee who have special interest in 
drama and music. either vocal or 
instrumental; 

(e) whether there is any member 
in the Local Audition Colnmittee who 
has knowledge in Odissi and also folk 
music of Orissa; and 

(fl on what basis members to the 
above Committee are selected? 

The Minister of Information and 
Broadcasting <Dr. Keskar): (a). The 
average time allotted in a month dur-
ing 1959 for various forms of music 
broadcast from Cuttack Station was 
as follows: 

mts. 
Oriya Music Vocal 1494 

Instrumental 10 
Hindustani music Vocal ISII 

Insturmental 93% 
Kamataka music Vocal 1%0 

Instrumental 360• 

(b) The present quantum of Oriya 
music is considered adequate. 

(c) There is no Drama Producer at 
AIR, Cuttack, since September 1960 
when the incumbent of the post was 
transferred from the Station. The 
post has been advertised and an 
appointment will be made in the near 
future. 

(d) There are four members on the 
Progcamme Advisory Committee 
attached to the Cuttack Station of 
AIR who have special interest in 
music and drama. 

(e) Yes, Sir. 

(f) Members of Local Auditwn 
Committee are selected on the basis 
of their standing, knowledge and 
interest in music and as far as possi-
ble from among connoisseurs who are 
not professional musicians. 

Handloom Weavers 

840. Shri Tangama.ni: Will the 
Minister of Planning be pleased to 
state: 

(a) whether representatives of 
handloom weavers met the Minister 

and members of the Planning Com-
mission on 20th September, 1960; 

(b) if so, the nature of represen-
tations; 

(e) whether it is a fact that they 
demanded increased allotment for the 
'11hird Five Year Plan and greater 
facilities for export; and 

(d) if so, the action taken by 
Planning Commission in this regard? 

The Deputy Minister of Plannin&" 
(Shri S. N. Mishra): (a) Some repre-
sentatives of the handloom weavers 
met one or two Members of the 
Planning Commission individually on 
the 17th September, 1960. 

(b) and (c). The representatives 
submitted a memorandum which 
contained certain suggestions in 
regard mainly to the target of cloth 
production for meeting internal 
requirements and exports under the 
Third Plan, reservation of the fields 
of production between the organised 
and t..'J.e decentralised sectors of the 
industry and an increased allotment 
for the handloorn industry. 

(d) The suggestions have been 
noted. 

Naga Hostiles 

841 .! Shri Raghunath Singh: 
. \. Shri Assar: 

Will the Prime MinIster be pleased 
to stale whether it is a fact that a 
lance nayak and an assistant driver 
received bullet injuries when a gang 
of Naga Hostiles fired on a jeep of 
the Eastern Frontier RLlies which wa3 
moving on the Imphal-Tamu Road on 
6th November, 1960? 

The Prime Minister and Minister of 
External Mail'!! (Shri .Jawaharlal 
Nehru): Yes. 

The jeep was sniped at by the Naga 
Hostiles at about 1530 hours While on 
its way from Imphal to Tamenglong 
in Manipur. A lance nalk and the 
driver of the jeep suffered bullet 
injuries. Reinforcements were rushed 
from the nearby post and the area 
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was searched. The Hostiles, however, 
managed to escape. 

IluJastrial Survey of Rajasthan 
842. Shri Karni Singhji: Will the 

Minister of C_erce a.nd IIldustry 
be pleased to state: 

(a) whether Govevnunent have 
received any blueprint of economic 
·and industrial survey carried out in 
Rajasthan; and 

(b) if so, the details thereof? 
The Minister of Commeree (Shri 

Kanungo): (a) No, Sir. 

(b) Does not arise. 

Visit of Netaji Subhasb Bose's 
Daughter to India 

843. Shri Aurobindo Ghosal: Will 
the Prime Minister be pleased to state: 

(a) whether the daug.'J.ter- of 
Netaji Subhash Chandra Bose has 
intimated her desire to come to India' 
and ' 

(b) if so, when? 

The Prime Minister and Minister of 
External A1I'airs (8hri J'awaharlal 
Nehru): (a) and (b). Yes, the 
daughter of Netaji is likely to visit 
India in December this year. The 
date of her arrival is not known. 
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Mr. Speaker: No separate vichaT ia 
going to happen here. Some persons 
want some kind of thing to be done in 
this country and they have some peace-
ful demonstrations. Whenever it is 
apprehended that it may interfere 
with peace and order, then, certainly, 
police wi1l take action. Some hon. 
Members have tabled some adjourn-
ment motions ..... 

Shri S. M. Banerjee (Kanpur): Sir, 
I have another adjournment motion. 

Mr. Speaker: I know that. Not one .. 
I know that almost every day the hon. 
Member tables some adjoununent 
motion. I am aware of that. I have 
referred to all the adjournment 
motions. It is a matter of law and 
order. If hon. Members want a parti-
cular thing they can move a resolution. 
If they want a suba let them do so. 
This is not the way in which to be-
have. 

Again and again, if they are prevent-
ed from commg to Parliament House 
there is trouble. If they come into 
Parliament -House there is greater 
trouble. What is it that can be done? 
I can never understand that. (Inter-
ruptions) . Tear gas does not stop at 
our instance. An attempt was made 
here to prevent them coming too near 
the Parliament House. Brickbats and 
other things were thrown. It is all 
there in the newspapers. Everyone 
knows it. In spite of trouble being 
there on the spot the Police took 
action. Some of them were beaten 
and this is what happened. Instead 
of thanking them we are trying to 
move adjournment motions against 
them. This is rather curious. I do 
n<lt know whether we can get along 
here. All of us will have to stand out-
side as p01icemen and then adjourn 
the proceedings of the House and 
carry on. This is coming to that. In 
right manners what I expect is this. 
Centam1y. the Opposition is entitled 
to bring it to the notice of the House. 
Whenever Government does it pro-
perly, even then, there is an accus--
ation. 




